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framed thereunder and no such licence shall be
granted unless the said provisions have been complied
with by the applicant for the licence.

(b) The power of the Grama Panchayat to
grant a licence for the purpose of storing kerosene,
petroleum, naptha or any other inflammable oil or
spirit specified in clause (v) of sub-section (1) shall
be subject to the provisions of the Petroleum Act, XXX of
1934 and the rules framed thereunder and no such 193%.
licence shall be granted unless the said provisions

" have been complied with by the applicant for the

licence.
Application & i Ros—
A pplicatio: 49-B. (1) Every person intending
et i (@) to construct or establish any factory,

establish- ~ workshop or workplace in which it is proposed to
inetelation €mploy steam power, water power or other mechani-

installation .

of factory, cal power or electrical power, or

workshop = 3 -

T gy (b) to install in any premises any machinery

which steam OF manufacturing plant driven by steam, water or
or other _other power as aforesaid, shall before beginning such
Be employed, construction, establishment or installation make an
: application in writing to the Grama Panchayat for

permission to undertake the intended work.
(2) The application shalll be accompanied
by—
(4) a plan of the factory, workshop, workplace
or premises prepared in the prescribed manner, and

(#2) such particulars as to the power, machi-
nery, plant or premises as may be required by bye-
laws made in this behalf by the District Board.

(3) The Grama Panchayat shall as soon as may
be after the receipt of the application-—

(@) grant the permission applied for either
absolutely or subject to such conditions as it thinks
fit to impose, or

(b) refuse permission, if it is of opinion that
such construction, establishment or installation is
objectionable by reason of the density of the popula-
tion in the neighbourhood or that it islikely to be
injurious to public health or to cause a nuisance.

(4) Before granting permission under sub-section
(3) the Grama Panchayat—

(a) shall obtain the approval of the Inspector of
Factories appointed under the Factories Act, 1948 LXIII of
having jurisdiction in *he local area or if there is 1945
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adid 49-D. The Provincial Government may, either
Government generally or in any particular case, make such order

to pass or give such directions as they may deem fit in respect

;ff:r;f; of any action taken or omitted to be taken under
30118 to section 49-B or section 49-C.
rama
Panchayat.
Power of 49-E. (1) Subject to the provision of inspection

the Sarpanch jyy gny other laws for the time being in force the
factory, ~ Sarpanch of a Grama Panchayat or any person
vorkshop  guthorised by him in this behalf, may enter any
place. factory, workshop or workplace—

(a) at any time between sunrise and sunset ;
and

(b) at any time by day or by night, if he has
reason to believe that any offence is being committed
against section 49-B or section 49-C.

(2) No claim shall lie against any person for any
damage or inconvenience necessarily caused by the
exercise of powers under this section or by the use of
any force necessary for the purpose of effecting an
entrance under this section.

TR 49.F. With the previous sanction of the Provincial
E{ﬁfﬁiﬁr > Government, a Grama Panchayat may notify that no
be et as enclosed place, building or tent situated therein and
putlic resort covering an area of five hundred square feet or
pithout  pwards shall be used by any person or party for the
purpose of public resort or entertainment, the
admission whereto is regulated by payment of money,
without obtaining a licence from it in the prescribed

manner.
Fees for 49.G. The Grama Panchayat may, subject to such

er this maximum as may be determined by the Provincial
Chapter.  (Ggyernment by ndtification in that behalf, levy a fee
in respect of any licence under this Chapter and
the renewal thereof and may impose such conditions

and restrictions on such licence as it may think
necessary.

Pensity, 49-H. Every person who, having the immediate
?:Eaprter.] control of any place or building within the local area
of the Grama Sabha, permits it to be used for any of
the purposes in respect of which a licence is required
under this Chapter without having obtained a licence
therefor or having obtained a licence under this Chapter
permits such use in contravention of any of the
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